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Gazette of India dated the
4th March, 1087. ([Placed in
-:lb]mv. See No, LT-189/

Rules, 1887, published
in Notification No. GSR.
405 in Gazette of India
dated the 25th March, 1967.
[Placed in Library. See No.
LT-189/67).

'(2) to lay on the Table a copy of
the Report of the Committee
on Broadcasting and Informa-
tion Media on Co-ordination
of the Media of Mass Com-
munication, [Placed in Lib-
rary. See No, LT-325/87.]

{ORDINANCES UNDEIR ARTICLE 123(2) (a)
or THE CONSTITUTION

Subhag Singh): 1 beg 40 lay on the
Table a copy each of the following
Ordinances under provisions of article
123(2)(a) of the Constitution:i—
(1) The Anti-corruption Laws
(Amendment) Ordinance, 1967
(No. 3 of 1067) promulgated
by the President on the 5th
May, 1987. [Placed in Lib-
rary. See No. LT-326/67.]
(2) The Passports 1967
(No. 4 of 1087) promulgated
by the President on the 5th
May, 1967. [Placed in Lib-
rary. See No. LT-327/67.]

NomricaTions uNper Navy Act

The Minister of Defence (Shri
Swaran Singh): On behalf of Shri
Ball Ram Bhagat, I beg to relay on the
Teble a copy eath of the following
Notifications under section 185 of the
Navy Act, 1967:—

(1) The Indiap Naval Reserve and
the Indian Naval Volunteer

Re. CA,
(2) The Naval
ditions of

138

Ceremonial, Con
Bervice and Mis-
cellaneous (Fourth Amend-
ment) Regulations, 1967, pub-
lished in Notifieation No.
8R.0. 56 in Gazette of India
dated the 18th February, 1867.
(3) The Naval Ceremonial, Con-
ditions of Service and Miscel-
lameous (Amendment) Regu-
lations, 1067, published in
Notification No. 8R.0. 78 in
Gazette of India dated the
4tn March, 1967. (Placed in
Library. See No. LT-92/87.]

NationAL Co-oreraTive DeveLormznt
CorronaTioN (AMENDMENT) Rurks

1 beg to lay on the
Table a copy of the National Co-
operative Development Corporstion
(Amendment) Rules, 1867, published
in Notification No, G.SR. 837 in
Gazette of India dated the 8th May,
1867, under sub-section (3) of section
22 of the National Cooperative Deve-
lopment Corporation Act, 1862. [Plac-
ed in Library. See No. LT-328/67.]

PROCLAMATION REVOKING PROCLAMATION
IN RELATTON TO RAJASTHAN

The Minister of State in the Ministry .
of Home Affairs (Shri Vidya Charan
Shukis): I beg to lay on the Table a
mydmﬁoﬂmtmmwm.
President on the 28th April, 1087,
revoking the Proclamation issued by
hirmn on the 13th March, 1967, in rela-
ilon to the State of Rajasthan, pub-
lished in Notification No. GB.R. 824
in Gazette of India dated the 26th
April, 1887, under clause (3) of article
888 of the Constitution. [Placed in
Library. See No. LT-320/67.]
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